
 

  REGIONAL OFFICE 
RAJASTHAN STATE POLLUTION CONTROL BOARD 

Plot No. SPL-2, M.I.A Phase-I, Basni,  
Jodhpur-342005 (Rajasthan) 

     E-mail- rorpcb.jodhpur@gmail.com. Tele : 0291 –2723225 
 

 

 
RO/RPCB/Gen/NGT/ Jaisalmer / 2098                                                          Date:-18/11/2022 

To, 
The Registrar, 
National Green Tribunal,  
Central Zone Bench, State Commission Bhawan,  
3RD Floor, Area Hills, Bhopal-462011 (M.P.) 
Email- ngtczbbho-mp@gov.in 

Sub:-Compliances of the directions issued by Hon’ble NGT, Central Zone Bench, 
Bhopal vide order dated 20/10/2022 in O.A no- 81/2022 (CZ) Bhoma Ram Mali & 
Ors vs State of Rajasthan & Ors. 

Respected Sir, 

 With reference to above cited subject, please find enclosed herewith the Joint 
Inspection Report in compliance of the order issued by Hon’ble NGT, Central Zone 
Bench, Bhopal vide order dated 20/10/2022 in O.A no- 81/2022 (CZ) Bhoma Ram Mali & 
Ors & Others  State Of Rajasthan & Ors. 
Enclosed- As above. 
   Yours faithfully 

 

   
  (Shilpi Sharma) 
                                                                                                             E.E & Regional Officer 
Copy to:- 

1. Member Secretary, Rajasthan State Pollution Control Board, Jaipur. 
2. District Collector, Jaisalmer. 
3. Commissioner, Municipal Council, Jaisalmer 
4. Shri Shri Arvind Soni, , Advocate, B-83, Nandpuri Marg, Hawa Sadak, Sodala, 

Near Sita Devi Hospital Jaipur, Mobile No. 9460070283  for perusal and necessary 
action. 

5. GIC-Legal, Rajasthan State Pollution Control Board, Jaipur for information. 

 

   

  Regional Officer 
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Item No.3 

 
BEFORE THE NATIONAL GREEN TRIBUNAL 

CENTRAL ZONE BENCH, BHOPAL 
(Through Video Conferencing) 

 
Original Application No. 81/2022 (CZ) 

 
 
 
 

Bhoma Ram Mali & Ors.                 Applicant(s) 
  

                    
                                                             Versus 
 

 
State of Rajasthan & Ors                     Respondent(s) 
      
            

Date of hearing: 20.10.2022 
 
 

 
 
 

CORAM:  
  MEMBER 

 
For Applicant (s): Mr.  Ravikant Patidar, Adv. 

 

For Respondent(s) :  
 
   

ORDER 
 

1. The issue involved in the present original application pertains to the 

environmental damage being caused by Respondent no. 5 by 

discharging untreated sewage on open land belonging to the 

applicants. The applicants are owners of agricultural land bearing 

original Khasra no. 943 (now numbered as Khasra No. 1739/943) 

admeasuring 9.3078  hectare of land situated at Municipal Council 

and Tehsil Pokaran, Dist, Jaisalmer, Rajasthan. 

 

2. The Respondent No. 5 has been collecting the untreated sewage of 

the Pokaran city and discharging the said untreated sewage of the 

whole city upon the private land of the applicants bearing Khasra No. 

1739/943 and 1746/943. The discharge of untreated sewage on the 

private land of the applicant is causing permanent damage to the 

production capacity of the said land. The discharge of untreated 

sewage upon the land of the applicants by the respondent no. 5 is  
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also damaging the air quality in the said locality due to discharge of 

obnoxious gases from the untreated sewage. 

 
3. A substantial issue of environment has been raised. Issue notice to 

the respondents. Returnable within four weeks. 

 
4. Applicant is directed to take necessary steps for service to the 

respondents by both ways and also on available email. 

 
5. Respondents are directed to submit their reply/counter affidavit 

through E-filing portal, preferably in the form of searchable PDF/ 

OCR Support PDF and not in the form of Image PDF, before the next 

date of listing. 

 
6. We deem it just and proper to call a report on the matter in issue, in 

present application, from a Joint Committee consisting of:  

(i) Collector or representative of Collector, Jaisalmer, 
Rajashtan 

(ii)   One representative of State Pollution Control Board,   
   Rajasthan 

(iii)  Municipal Council or its representative, Jaisalmer  
   Rajashtan 

 
 

7. The Committee is directed to submit the factual and action taken 

report within four weeks. The State PCB will be the nodal agency for 

coordination and logistic support. 

 

8. Applicant is directed to supply the required documents and copy of 

the application to the committee and the respondents within a week 

and after compliance of service, the Applicant has to submit an 

affidavit that notices and copy of the application have been served 

upon the committee and respondents.  
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9. The report in the matter be filed by the Committee by email at 

ngtczbbho-mp@gov.in preferably in the form of searchable PDF/OCR 

Support PDF and not in the form of Image PDF. 

       List it on 22nd  November, 2021. 

 

 

        Sheo Kumar Singh, JM  
 

 
 
 
 

 

 
 
 
          Dr. Arun Kumar Verma, EM 

 
20th October, 2022 
O.A. No. 81/2022 (CZ) 
K 
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Untreated Sewage disposal in River Tolaberi 
Domestic Sewage in river Tolaberi which flowing towards downsteam nera Ran of Pokaran 
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Photographs captured during Joint inspection report in the 
matter of Original Application. No. 81/2022 
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Photographs captured during Joint inspection report in the 
matter of Original Application. No. 81/2022 

 
 

 
 

 
 



Photographs captured during Joint inspection report in the 
matter of Original Application. No. 81/2022 

 
 

 
 

 
 



Photographs captured during Joint inspection report in the 
matter of Original Application. No. 81/2022 

 
 

 
 



Photographs captured during Joint inspection report in the 
matter of Original Application. No. 81/2022 

 
 



Photographs captured during Joint inspection report in the 
matter of Original Application. No. 81/2022 
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